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SUPPLIMENTARY DEMANDS FOB
GRANTS (RAILWAYS), 1876-77

THE MINISTER QF RAILWAYS
(SHRI KAMALAPATI TREPATHI) : 

I beg to present a statement showing
Supplementary Demands for Grants
in respect of the Budget (Railways)
lor 1976-77.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1974-75

THE MINISTER OF RAILWAYS
.(SHRI KAMALAPATI TRIPATHI): 

I beg to present a statement showing
Demands lor Excess Grants in respect
of the Budget (Railways) lor 1974-75.

SUPPLEMENTARY DEMANDS FOR
QRANT (GENERAL), 1976-77

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): I beg
to present a statement showing Sup
plementary Demands for Grants in
respect of the Budget (General) for
1978-77.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GUJARAT), 1976-77

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): I beg
to present a statement showing Sup
plementary Demands for Grants in 
respect of the State of Gujarat for
the year 1976-77.

SUPPLEMENTARY DEMANDS FOR 
GRANTS (PONDICHERRY), 1976-77

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): I beg
to  present a statement showing Sup- 
jAementary Demands for Grants in
respect of the Union territory of
Pondicherry for the year 1976-77.

11.19 fcrs.
MOTION RE; BUSINESS OF THE

HOUSE
THE MINISTER OF WORKS AND

HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH): I beg to move:

“This House resolves that the
current session of Lok Sabha being
in the nature of a special session
to consider the Constitution (Forty- 
fourth Amendment) Bill, 1976 and
certain unavoidable and essential
Government business, only Govern

ment business be transacted during
the session and no other business
whatsoever Including Questions,
Calling Attention and any other
business to be initiated by a private
Member be brought before or tran 
sacted in the House during the
session and all relevant rules on the
subject in the Rules of Procedure
and Conduct of Business in Lok
Sabha do hereby stand suspended to
that extent"

I might mention that I have also an 
Amendment to this motion and If I
*m permitted, I shall read that also
before I make my comments:

I beg to move:
'“That in the motion,—

add at the end—
‘Provided that after the disposal

of the Constitution Amendment
Bill, time permitting the Speaker
may m his discretion allow Calling
Attentions and Short Duration Dis
cussions.' ”

As the House is aware, this is a 
very special session to consider the
Constitution Amendment Bill . . . .
(interruptions) A* I was saying this
is a very special session to consider
tt\e Constitution Amendment Bill and
incidentally also, if there is time, to
d<3 such other essential business as 
n\gy be necessary. For instance, I
hfeve placed an Ordinance on the Table
oi the House and it would be neeee* 
“ try to take it up and roprove it



*5 BOH (M) K ABTK a 3. 1898 (SAKA) BOH (M) 26

during thig session H e  main idea. i«
to give an opportunity to the House
and all the members thereof and the
ministers to give their undivided
attention to this most important mea*
sure This is the spirit behind it
Secondly, the idea is to five each
member a* far as possible an oppor% 
tunity to participate in the discussion
This is the reason why we wanted to
save tune But a* my proviso shows,
I  have not barred altogether any other
business The moment this is over,
time permitting, the Speaker in his 
discretion, may allow calling attention 
and short duration discussions Re
garding the allocation o f time, J have
certain recommendations and sub
missions to make I shall mention 
them after this motion is passed

MR SPEAKER The motion and 
the amendment thereto moved by the
hon Minister are before the House
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I beg to move: ** ^

That in the motion, after “only
Government business” insert— 
"Short Notice Question, Calling
Attention and a special debate on the
flood situation in thd country " (1)
That in the motion, omit “what
soever” (3) That in the motion,
omit “Calling Attention” (4)

wbtw sft, *r*ft
ftrfaszt % si r̂nr *ft f a  qraft 

ftt «ft ^  $ fa ^ tt

sffapr fashnc <rra

^  f a f , ipft

f  3 *  Tt irjr arm? ^  aveft

I w r  flfiT *nftg^
f a  «tn& *ft qftftro jpV ft? wfrom
*«rteR fashr* % grr? jrfjy
w w  f*r*prr ?ft xrsjft aft ftwft tffa

fa  *rr *rrfa
^ aw* 5  1 VET# aft 3r̂ r «r?r 
sfpflnft £— 1 tobhc era? f?r
*T5ftar> r? f^rT  ftvrr 3rn*»rr ^
t t  fk r f* $ ft? jr|?r
TOter | ^ wjt̂ t ?r ®rr?rr
f W v& tfr 5*  srrer ft
fo ffo  z#  t t zgn f t  <m, 
SrftfJT ir fr? t? *m —

|25H(t 3 m arc, fa r*  «rfs arc**
eft wpt ?̂ rrgrcf * f( i 5* srreft
r> fa  «pr $?ft aw rc ff fa
*1 ?r?!T *r aft 5*feft
% TO TXsrfarosT>n, «r''srgff5l’ *m
■nr fnrr q̂ > ^ %

vR m rt qr fsrTrvPT ferr 11 f«r®̂ r 
\n stfsra?H ^ ?r ^s»«

f f  ar ^ f a  ̂  |—
fi^rr fr 5tt$
^jfy ^rtiT «Tift ir srp ^

yforr f a t  gvr,
ansr̂  ^ m i  anfr-r ^  ffc»rr
fsrff  ̂ art ?ftn m* ^  umft ift
wfr v*rr, vitm , wn*r tfm ir

v t  f w f t r , m 
trvn x?m < % ft? tfm f *  wft
?> *r$ $,
srt ftwr ^  % zvfr
f , wr<ft trftr »ft <rw ^  ^
^ t < r i r r  * r  f  a  *ni
? f t r « p t  m u  * f v r

fiw  «m, «mr *wr?r f , 
fs, *nr$r sr^: ^tt̂ t
f  1 ^ f®  ?nrr?r srnrt? mvft tw
^ fsR «n: ?kr 3»f?r
r»»5f 5HRT % vtk. ir fi|*5wnr ^frtt
*rrf%rar*fe *> tpi 7 . ^ 1 | \



a7 BOB (X) OCTOBER 46, 1878 BOH (If) a8
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MB. SPXAXXR: Sardar Swaran
Siagh Sokhi.

fiHRI DINXN BHATTACHARYYA.
(Semapore): The Motion moved by
Mr. lU^hu Runaiata should be given
preference I cannot understand, Sir,
the procedure that you are folkmng.
We are opposing the very Motion it
self So, that should be given pre
ference after the main motion.

MR SPEAKER Sardar Swaran
Singh Sokhi

SHRI S M BANERJEE (Kanpur):
The procedure is that when a Motion 
is moved, and immediately if any
Member wants to oppose it, (inter
ruption*)

MR SPEAKER Order please, there
is a lot of noise in the House

SHRI S M BANERJEE 1 want
only to make a submission, Sir, and 
get your guidance The parliamen
tary procedure is that whenever a 
Motion is made either from this side
or from the other Bide, if immediately 
any Member has approached you to
oppose that Motion, he should be
given a chance, and after that Motion 
and after his opposition comes the 
amendment

SHRI DINEN BHATTACHARYYA:
Samar Babu approached you, Sir, on
our behalf to say that we want to- 
oppose the Motion to be moved by
Mr Raghu Ramaiah Preference
should be given to our Motion because
wc are opposing

SHRI S M BANERJEE I want to
speak on the amendment of Mr.
Shastri

MR SPEAKER Later on, I will put
them all together, and I will give
everybody a chance

SARDAR SWARAN SINGH
SOKHI: In view of the
moved by Shri Raghu Ramaiah to the
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Motion, I do not move any amend
ment.

MR' SPEAKER Mr Shastri, have
you moved amendments fto  3 and 47 
Have you moved all?

SHRI RAMAVATAR SHASTRI I
have already moved.

MR SPEAKER Although it was
rather late, it was a special request
Now, Mr Siddayya

SHRI S M SIDDAYYA (Chamaraja- 
nagar) I am not moving,

MR SPEAKER Mr Samar Mukher- 
jee approached me to say that he 
wanted to oppose this Motion Al
though it was late, because it is an 
important Motion and an important
subject I am allowing him to move
it I have also received a request
from Mr Indrajit Gupta who wants 
to oppose this Motion I allow both
the hon Members

Now Mr Samar Mukherjce

SHRI SAMAR MUKHERJEE (How
rah) Mr Speaker, Sir, I oppose the 
motion moved by Shn Raghu 
Ramaiah No special session is re
quired for passing the Bill on the 
Fortyfourth Amendment of the Cons
titution, suspending all non-official
business Our Party’s stand with re
gard to these amendments, and the 
procedure to be followed to involve
the whole people in the debate to seek 
their verdict has been made clear by
me in the last session, when I op
posed the introduction of the Bill

We are m favour of radical chan
ges in the Constitution to strengthen 
the aspects of democracy and the role
and sovereignty of the people The
thrust of the present amendment, in
corporated in the Bill, is in the op
posite direction, to strengthen autho
ritarianism and one-party dictator
ship That is why the Government
is interested In getting them passed 
in a ‘hurry by a Parliament which

has lost its mandate and m conditions 
of total suppression of free expres
sion of views while putting thou
sands Including MPs and ML As in 
jail

We are opposed to the Bill being
discussed in this Parliament and to 
turn this session into a special ses
sion, suspending all non-official busi
ness! when many urgent issues in
volving the interests of the people
require attention and intervention of
the House

Constitutional amendments of far- 
reaching implications must always
have the sanction and mandate of the 
people For this an atmosphere and 
conditions must hfe created for free
expression of views Just on the eve
of this session we saw the demand 
for a Constituent Assembly raised m 
joint meetings of State Congress 
Committees and Legislature Congress 
Parties m the four States of Uttar 
Pradesh, Bihar Punjab and Haryana
The purpose behold this move will
be considered as a manoeuvre to 
cover up the opposition they face
from various sections of the people
and to further postpone the elections
that are due unless steps are taken 
to secure the real verdict of the peo
ple

When the issue has come to the
forefront we wish to make our
party’s stand clear about the Consti
tuent Assembly It will be a real
forum of the people to bring about
basic changes in the Constitution if
the following conditions are fulfilled

(1) The Constituent Assembly
should consist of members directly
elected by the people

(2) The system of proportional re
presentation should be adopted for the 
election of members to the Constituent
Assembly

(8) A minimum period of six
months should be given for free die-
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cussUtt on the various aspects of the
Constitution.

(4) The Emergency should be lifted,
the pre-censorship withdrawn, the
political prisoners including M.Ps.
released, the MISA, the DIR and the
Press Objectionable Matter Act and
other repressive legislations repealed
and the Opposition should be given
as much freedom to propagate their
views as the ruling party has to pro
pagate its views.

(5) An All-Parties' Committee
should be formed to supervise the
elections, with powers to make rules
for preventing corrupt practices and 
misuse of official machinery.

I demand that the Constitution
(Fortyfourth Amendment) Bill be
withdrawn and this session be dec
lared as a normal session.

In any case we refuse to participate
in the debate on the Constitution
(Amendment) Bill. We are walking
out in protert.

Some Hon. Members then left the
House.

SHRI INDRAJIT GUPTA (Ali- 
pore): On behalf of our Group, 1
cannot support this motion which has 
been moved by Shri Raghu Ramaiah,
and I will give the reasons for it, 
confining myself to this motion for
the present. We will deal with the
Forty-fourth Amendment when it
comes.

This is the first time we are being
told that the current session of the 
Lok Sabha is in the nature of a 
special session. When was this decid
ed, who decided it? Neither the 
Rules of Procedure, nor the Consti
tution, nor anything else provides for
such a thing as a special session.
Just because the ruling party feels
that this should be treated as a spe-
®̂ *1 session, that cannot be used as an 
argument for moving a motion whose
effect is to suspend all the normal

rules and practices of this Parlia
ment. I do not like th« way it ha*
been done. Nobody was ever consul
ted. The Opposition was never taken
Into confidence. That, at course, is
now unfortunately the habit, on many
occasions, I find.

Secondly, you are the Speaker, who
presides over the deliberations of this
House, who is the custodian of our
rights and privileges, but suddenly in
a blanket fashion a motion is moved
saying that nothing emanating from
any private Member, no non-official
business whatsoever of any kind,
should be permitted during this ses
sion. If it is purely a question ol
time, then he could have consulted
with us as to how to make such an 
adjustment. I know later on he is
coming up with a proposal that we
must suspend the Lunch Hour and sit
on Saturday. Have we ever opposed
these things whenever necessary?
During the annual consideration of
the Budget Grants, this House sits for
one, two or three hours extra some
times. Could it not have been ad
justed? Is this any ground for com
ing forward and saying that no kind
of non-official business will be per
mitted? We protest strongly against
this. This betrays a very wrong atti
tude, I should say, towards this Par
liament and towards the rights of
Parliament

For example, why should not the
Question Hour be there? The Ques
tion Hour never goes beyond one
hour You are here to control the
House Has the Question Hour ever
gone beyond 12 O'Clock? It never
goes beyond 12 O’Clock. For that
one hour if you want an adjustment,
we could have suggested that we
could sit one extra hour in the even
ing. But, no, they have decided: no
questions, no other business, no cal
ling attention.

Mr. Shastri has already
I do not want to repeat th«w  ̂
of the very important and very ur



33 BOB (Jf) KABTIKA 8. W88 (SAKA) BOH (M)

gent matters arising out o f
events and incidents which w »
taken ■ place. We are assembling
hare after a couple of months. The
pubhc of the country naturally ex
pects that some of these matters will
be raised here, that Govenunnt will
make some statement and explain its
position Just now Mr. Shastri made
reference to something very disturb
ing, I should say, to put it mildly,
which we are told has taken place m 
Muzaffarnagar One Member there 
jumped up and said it was all wrong
If it is all wrong, we would like to
hear Let us raise it and let some
body explain that our information is 
wrong, that this is what actually hap
pened But, no, nothing is to be
permitted

So, the Home Minister need not
say anything The Minister of Civil
Aviation need not say anything about
this ghastly air accident in which so 
many people have perished The
Minister of Mines need not say any
thing about what has happened in
Sudamdih While the ghost of Chas- 
nala is still haunting us another
major accident has taken plare in 
which several minors have lost their 
lives

Are we not to discuss anything7 
What is the idea’  What is this Par
liament for’  It is a question of
arranging the business and adjusting
time and seeing that Government’s 
essential business also goes through
Nobody wants to obstruct We are 
prepared to co-operate in the discus
sion fully Why should it be a one
sided thing’  Why should Private
Members’ business be completely
shut out in this way’

I am not at alj mollified by this
late amendment which the Minister
of Parliamentary Affairs has brought
saying that, after the disposal of the 
Constitution (Forty-fourth Amend
ment) Bill, time-permitting, the

Speaker may in his discretion on the
last two days allow Calling Atten
tion, etc This is the mercy that has 
been shown to you by the Minister
of Parliamentary Affairs This cava- 
liar sort of attitude, this kind of
interference with the normal practices
and procedures of the House and the
rights of Members should not be
encouraged to go on m this way

I still appeal to him Of course,
we cannot restore the Question Hour
now because no notices of Questions 
were permitted or invited Short
Notice Questions can be permitted.
One Calling Attention Notice taken 
up at your discretion on a particular
day or days will not mean that
heavens will fall At least, the Mem
bers will get some relief, some satis
faction, of raising some important
things The country will also know
what the Government’s position is, 
their explanation, their statements; 
their replies and their correction of
any wrong things being said Do
they not want such an opportunity*

We are opposed to this motion It
is not a question of deciding some
thing here by vote You can vote
anything through We know it very
well I am making an appeal in the
spirit of cooperation We are not
here wanting to obstruct the discus
sion on the Constitution (Forty-fourth
Amendment) Bill But you should 
be also reasonable and try to meet us 
half-way There should not be this 
kind of riding rough-shod over us
just because you know you have got
a big majority and, therefore, you
can do anything I do not know 
what the reaction of the Speaker is 
I am not entitled to ask him here
Once this sort of a thing is allowed
to go on, every now and then, we will
be told, “This is a special session to
consider urgent Government business.
Therefore, all non-official business 
must be suspended” Where are we
heading to’
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We are totally opposed to this 
kind of attitude the procedure by 
which it was do�e without consulting 
anybody, without making any serious 
.attempt to see if some adjustment 
could be made, just relying on your 
big majority. 

Finally, though this may not con
cern directly the Minister of Parlia
mentary Affairs-I am glad to see 
that the Minister of Information and 
Broadcasting is present here-inci
dentally, I would like to know, if you 
were to permit him to remove our 
apprehensions, whether in this ses

sion also we are going to be reported 
in the press. For example, when the 
debate takes place on the Constitu
tion (Forty-fourth Amendment) Bill
our party supports many things in 
the Bill and there are many other 
things which we do not support-are 
we going to be. reported in the press? 
Is the press going to be allowed to 
report what we say or not? 1 am 
glad to see, in recent days-there may 
be some special factors responsible 
for it; I do not want to make a con
jecture-obviously, the Censor had in
-structions to permit a fairly detailed 
reporting of the discussions held at 
certain recent seminars and confer
t!nces most of which were highly 
critical of the Constitution Amend-· 
ment Bill. The meetings which have 
been organised by certain political 
parties, certain rightist parties, cer
tain other groups or individuals have 
made very trenchant criticism. Even 
<me month ago, such things were never 
permitted to appear in print. Sud
denly, I found to my surprise that 
lengthy reports were appearing in 
the press, giving even details of the 
speeches of many of these gentlemen. 
I do not object; it is a good thing. 
Let the public know what they have 
to say. Let the other people's views 
also be published. If you have per
mitted, if your Censor has permit
ted, all these things to be published, 
if Mr. Karnath, for example, can say 
-something sitting in the Vithalbhai 

Patel House which gets him halt a 

column or one column of publicity, I 
would like to know whether what I 

say inside this House is at least going 
to get an equal treatment or is going 
to be blacked out. 

I know Mr. Shukla will say, "There 
is no ce�sorship on coverage of par 
liamentary proceedings. I have a•. 
ready told you. There are only som . 
guidelines." But let us not beaf 
around the bush. These guidelines 
or whatever they are have been acting 
and operating a very effective censor
ship of the entire press. As far as I 
know, of course, some sections of the 
press, even if censorship goes a;way_ 
may not publish certain things saitt"15:>'ii 
certain people whom they do not 
like. I am not bothered about that. 
I am not at all upset by the fact�th,at 
.certain sections of the monopoly press 
would like to black us out. That does 
not worry me at all. But at least the 
coverage of Parliamentary proceed
ings on such an important Bill must 
be permitted freely. They already� 

permitted things to be published in 
the last week or two. Certainly Par
liament and Parliament Members de
serve no less favourable treatment 
tha.n that. Therefore, I would sug
gest, as this is connected with the 
whole way in which this Session is 
going to be conducted, the guidelines 
or whatever they are remaining still, 
should be removed, and as far as 
coverage of Parliamentary proceedings 
goes, the press should have absolute, 
unfettered freedom to publish what
ever they want to. 

SHRI S. M. BANERJEE (Kanpur): 
Mr. Speaker, Sir, this particular 
motion which has come is one where 
not even the Business Advisory Com
mittee was consulted. Previously, 
whenever a Session was called, three 
or four days before the Session, the 
Speaker used to call a meeting of the 
leaders of all Parties. Your predeces
sor, Dr. Dhillon is here; he used to 
call such a meeting and also give 
lunch. In this particular case, Mr. 
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meat Bill. But I do grutt the Mwus- 
ter of Parliamentary Affairs the right
to call this session a special setsit®
because so man* fundamental basic
amendments in the Constitution war
ranted the calling of a special session
Nothing will be lost ^  we devote all
these five days for all those who sup
port it and for those who oppose it in 
discussion so that the entire country
and the world knows that this is a 
special occasion.

S/Shn Manoharan and Dhote ma,> 
take two minutes each.

BOH <M) 42

SHRI K MANOHARAN {Madras 
North) I am not going to oppose the 
motion moved by Shn Raghu Ramaiah 
for the simple reason that after hav
ing heard

SHRI S A SHAMIM Having heard 
Sbn Shdmim

By introducing Question Hour, by 
introducing Calling Attention, what
are we going to achieve except to
Satisfy our ego that we have discharg
ed our parliamentary duties’  To-day
we have been called for a specific
pu/pose Please do not dilute the eilect
I am saying from a different point of
View also The Members on the oppo
site side understand me It seems
that the Members on this side are try
ing to dilute the effect I sense it may
aot be a deliberate conspiracy It may
be an unwitting partnership, so that 
we can say that it was a very normal
situation—the House met there was
Question Hour there was Calling 
Attention Motion, debate on family
planning including debate on the 44th 
Amendment of the Constitution It is 
Dot so Let us have a separte ses
sion for discussing the eflects and after 
effects of the family planning Do not
mix up the issues Let us concentrate 
on the 44th Amendment of the Consti
tution Honourable Minister, surpri
singly you are getting support from a 
very unexpected quarter I want /ou
to withdraw the latter amendment
Only the 44th Amendment of the Cons
titution may be discussed This is 
what everybody is looking forward to
That is what the whole country is
concentrating upon—the Government,
the Congressmen, the Opposition, in
cluding myself I, therefore support
your motion. I oppose everything that 
hag been mid on this side

MR SPEAKER. We have a number
of Members who want to participate.

SHRI K MANOHARAN I have
beard Shri Shamun . . . .

After having heard the remarks
made by certain Members, particularly
the convincing arguments given by
my friend like Shn Indrajit Gupta
barring Shri Shamim, I gm sure Shn
Raghu Ramaiah will withdraw this 
motion That is why I am opposing
it So far as the 44th Amendment of
the Constitution is concerned, we will
oiler our comments later on but I may
now submit that m order to preserve
democracy and the democratic spirit 
of this Parliament and the country 
Shn Raghu Ramaiah will come for
ward to withdraw this motion I am 
sure he will do it in consultation with 
the Prime Minister who is the custodian 
of the country's democratic spirit and 
tradition I hope, Mr Speaker
you cm also exercise your influence 
to see that undemocratic attitudes 
are not adopted m this House
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THE MINISTER OF WORKS ANU 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRJ K RAGHU 
RAMAIAH) I dm exteremely grate
ful to Mr Shamim for his very 
generous support and if I may say so* 
deserved support. As for Mr. Samar
Mukherjee imfartunately be is not
here —all I can say is tbat bis speech 
is full of wrong statements and in.
uendoes. He has poade a political use
of it instead of canfiping lumself to, 
the motion before the House. Ha has
given a PQ>Ucy statement <m the
substantive points concerning tte,
Constitution Amendment Bill itaaHfc 
Taking advantage of this opportunity
which Is only of a procedural nature.
And regarding Mr. Indrajit Gupta, tiba 
giWUMP at fait charge U UlMKt̂ X ha#*
no|jitf*p#ed him.
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Sir, of all people ia the world, X 
am not a man to be accused of such 
a thing, I always consult, erven un
necessarily sometimes, all the lead* 
ers of the House. Everybody knows 
about it. In fact, consultation re
quires the presence of two parties. 
When the leaders of the Opposition 
are not in Delhi, whom I have to 
consult? Government have to take 
a decision. I cannot leave out one 
party or consult only one party. In
cidentally, if I may say so, I did 
mention to Shri Indrajit Gupta yes
terday morning because it was only 
yesterday that we met and I did not 
get the Impression that he was so 
vehemently opposed to this. I am 
sorry to say this, if I mistake not, I 
did not get that impression. I got 
the impression that he might have 
wanted me to act otherwise. I did 
not get the impression that he was 
going to oppose it on the floor of the 
House. However, I shall leave it 
there

N*w, Sir, I would like to give one 
assurance that the intention is not to 
stifle the discussion on an important 
matter. As a matter of fact, if one 
reads my motion carefully, it cT >cs 
not prevent any Minister from laying 
any statement on the table of the 
House. I am happy to say thU some 
Ministers are ready with their state
ments and, in due course, the" will 
place them on the table of the douse. 
The only point is, as Mr. Shamim 
put it, that if you want to give that 
importance to this subject, we should 
not divert attention to other matters 
fiowever important they are? They 
Bre not more important than the 
constitutional amendments. As I 
have explained earlier and I have a 
proposal which will enable these 
matters to be discussed during the 
course of two days and, if necessary, 
I am prepared to come before the 
House with a request that the House 
may sit one day more to discuss any 
important matter*.

As regards the general proposition 
that the Question Hour should not be

suspended, may I remind the hon. 
Member, Shri Indrajit Gupta, that on 
many occasions, the Opposition them
selves had come forward with their 
motions to suspend the Question 
Hour for very minor and insignifi
cant purposes?

Some Members of the Opposition 
did come forward and it is on re* 
cord (I?iterruptions) — not your party, 
but some other party—and you know 
that. Therefore, there is nothing 
fundamentally wrong in asking the 
House on a very special occasion like 
this to suspend the Question Hour 
and postpone these things by five, 
six or seven days. That is all. I am 
only asking you to please have 
patience for seven days, till the time 
we pass this Bill and then you can 
ask me whatever you like and the 
Speaker may give permission to 
whatever you like and I shall be 
guided by the Chair. Therefore, I do 
not think that any apprehension is 
justified m this context and I can 
assure you, as in the past, that is 
future, wherever it is possible and 
wherever it is necessary, I shall con
sult you all.

SHRI INDRAJIT GUPTA: I want 
to say one thing. I do not think 
it is fair of the Minister in this House 
to refer to certain impressions he got 
at a private meeting. 3 also got some 
impression from you. Shall I say 
Hhat here? This is not a matter of 
Parliamentary debate. Please do not 
make it personal.

SHRI K. RAGHU RAMAIAH: 
Kindly listen to me. Because you 
said that 1 did not consult you earlier,
I had to say here that 1 mentioned te 
you earlier..

SHRI INDRAJIT GUPTA: 1 said
that the Opposition should have been 
consulted on how to adjust their 
time-table and programme. Did you 
do that?

1 SHRI K. RAGHU RAMAIAH: As 
I said, it was not possible t WWW ft*
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[Shri K. Raghu-Ramaiab]
Opposition Leaders were not available 
at that time when I moved the Mo
tion. That was all my point. (In
terruptions).

MR. SPEAKER: Now, I think, the 
Minister was a little more accommo
dative. Ik view of this, do you want 
to press your amendments? He said 
that if necessary, the House might be 
extended by a day or so and his in- 
ention is that no important subject 
which needs to foe mentioned and then 
debated will be left out.

So, I  shall row put amendments 
Nos. 1, 3 and 4 moved by Shri Ram- 
ovatar Shastri to the vote of the 
House.

Amendment Nos 1, 3 and 4 were put 
and negatived.

18 hi*. - j

MB. SPEAKER. The question is: 
‘That in the motion,— 

odd at the end—

“Provided that after the dis
posal of the Constitution 
Amendment Bill, time 
permitting, the Speaker 
“ ay in his discretion 
allow Calling Attentions 
and Short Duration Dis
cussions "

Th* motion was adopted,

MR; SPEAKER: j  will now put
the motion of Shri K. Raghu Ramaiah, 
as amended, to the vote of the House 
Rut Question is:

"This House resolves that the cur- 
« n t  session o f Lok Sabina being in 
the nature of a special session to 
StariSir the Constitution (Forty- 
tMrth Amendment) Bill, 19T6 and

certain^ ana voidable sttd -essential 
Government business, oftly Ckwtm-'j 
spent business be transacted during 
the seaai&n and no other business, 
whatsoever including Questions,, 
Calling Attention and any other 
business to be initiated by a private , 
Member be brought before o r : 
transacted in the House during the 
session and all relevant rules on the 
subject in the Rules of Procedure 
and Conduct of Business in Ltxk 
Sabha do hereby stand suspended 
to that extent.

Provided that after the disposal 
of the Constitution Amendment 
Bill, time permitting, the Speaker 
may in his discretion allow Cal
ling Attentions and Short Duration 
Discussions.”

The motion tons adopted.
SHRI K. RAGHU RAMAIAH: Sir,

I want to make a suggestion It is 
very necessary that the Biscussion oni 
the Bill is concluded latest by thfej 
evening of 1st November because it 
has to go to the Rajya Sabha which 
is meeting on the 3rd. Keeping that 
time-schedule in view we may allot 
seven days—three days for the 
general discussion and four days for 
clause-by-clause consideration and 
the third-reading. In order to con
clude it on the 1st November, I sub
mit that we may sit on Saturday the 
30th and I request the hon’ble Mem
bers to forgo the lunch-break from 
today as this will enable more Mem
bers to participate in the discussion.

MR. SPEAKER: Is it accepted bjw 
the Bouse?

SOME HON. MEMBERS: Y «i 

MR. SPEAKER: Now, wfc take 
Forty-fourth Constitution AoMM*
m in t SQL


